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State Bank of Hyderabad and the company
to resolve the dispute amicably ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (¢) Industrial
Development Bank of India (I.D.B.I1.) had
advised the concerned small scale unit to
submit required data/information called for
by State Bank of Hyderabad (S.B.H.) in
order to enable State Bank of Hyderabad to
consider the case of the unit for necessary
rehabilitation assistance under S.R F. 1978
after verifying the extent of damage. How-
ever, the concerned small scale units did
not furnish the requisite information to
State Bank of Hyderabad  The State Bank
of Hyderabad also made efforts on its own
to get information about the extent of the
alleged loss incurred by the unit but these
efforts also did not fruitify due to non-
cooperation in the matter by the unit.

The State Banks of Hyderabad has
initiated legal action for recovery of finan-
cial assistance already extended by the bank
to the unit and the matter is subjudice.

Alleged Link between Executives of Large
Industrial Houses and Customs Officials

4151. SHRI SANAT KUMAR MANDAL:
Will the Minister of FINANCE be pleased
to state :

(a) whether he is aware of the standing
arrangements that exist between the Delhi-
based executives of some o. the Large
Industrial Houses and the Customs Inspec-
tors and officers at the Palam Airport where
by on his arrival the senior executive or
the director of these houses is brought to
the predetermined counter for customs
clearance or his luggage is allowed to pass
through Green channel with apny formal
check ;

(b) how do these executives sneak into
the Arrival Lounge and what action he pro-
poses to take to check such malpractices;
and

(c) what is the element of surprise check
carried out at the Airport on arrival of
international flights by the Collector,
Customs and high officials of the Central
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Board of Customs and what interval to
oversee the customs clearance ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) No, Sir.

(b) Does not arise.

(c) As part of his normal administative
function, the Collector of Customs, New
Delhi does pay surprise visits, amongst his
other formations, to the Palam Airport to
keep himsell apprised of the functioning of
his charge with the view, inter alfa, to
improve the efficiency. So also does the
Member, incharge of Customs in the Cen-
tral Board of Excise and Customs.

Stay of Customs Officials at Palam
Airport and Central Warehousing
Corporation Godowns

4152 SHRI DIGAMBER SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) whether any stay of an Assistant
collector, Superintendent, Inspector in the
Customs Airpool at Palam Airport and
Central Warchousing Corporation Godowns,
Gurgaon Read Delhi has been prescribed; if
so, what and if nol, the reasons therefor;

(b)  whether these  officers are
interchangeable at departure and Arrival
Lounges; if so after what interval ;

(¢) whether he is aware that touts at the
Airport (Arrival) and at the Central Ware-
housing Corporation Godown at Gurgaon
road with connivance of these officers are
having a flourishing business and they tie up
easy and quick clearance in advance;

(d) whether these Inspectors ask for
articles from the passengers at Arrival Lounge
in consideration of clearing them without
imposition of much duty; and

(e) whether their drawers and bage are
ever checked and guilty punished; if not, the
reasons therefor and what steps he proposes
to take to root out all these corrupt
practices? “
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) Normally the
appointment of officersto the‘Air Customs
Pool’ is made for a period of 3 years. The
Superintendents and Inspectors posted at
Palam airport are reverted back to their
respective Collectorates immediately on com-
pletion of three years period. Only in excep-
tional circumstances in public interest, this
tenure is extended beyond three years. Gene-
rally, the officers posted at Central Ware-
housing Corporation Godown at Gurgaon
Road, New Delhi are rotated after a period
of two to three years,

(b) The officers posted at the Airport are
deployed for clearance of passengers in
Departure or Arrival halls, keeping in view
the administrative exigencies,

(c) No Sir.

(d) No Sir, Under the present procedure
in force at the Airport, the passengers do not
come into direct contact with the Inspectors,
as they are cleared by Superintendents on
the basis of declarations. The exmaination of
baggage wherever necessary, is done under
overall supervision of the Superintendents/
Assistant Collectors.

(c) the drawers and shelves built in the
examination counters have been effectively
scaled. The officers do not bring their bags
into the Customs Examination Halls.
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